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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINGIPAL BENCH, NEW DELHT

0.A.NO.705/2002
wednesday, this the 2nd dayv of april, 2003

Hon’ble Smt. Lakshmi Swaminathan, Vice Chairman (J)
Hon’ble Shri Govindan $. Tampi, Member (A)

dal Singh s/0 Bal Kishan
BB-43, () West Shalimar Bagh
Delhi o b

&
S.ahmed &/0 MK .Sallam D
8O-, Sector, 4, Pushp VYihar
pew Delhi

avnish Chandsr <
a/0 Shri Ishwar Dass

C~4/16~B, Keshavpuram

Dalhi

Shri $.0.8hrma.

s/0 Late Shri C.L.Sharma
78, Nirmar apartment
Mayur Yihar, New Delhi

K.3. Bhatia

s/0 late Shri Des Ral Bhatia
B-7,.. . ¥ikalp Apartment

Plot No.92,

IP.Ext.Nelhi 9%

Kul Bhushan s/0 amar Nath
58, Harit MNiketan
West Ennlave. Pitampura, Delhi

vamal Singh Yadawv

s/ Naval Singh Yadawv

Near Gurudwara Jathwara Bahadur Garh
Distt. Jhajjbhar (Haryanall24 507

Devander Singh ?adav s/ Om Prakash Yadaw
House Mo WI-he, Jawala Herl
HNew Delhi-&63

Shamsher Singh s/0 Rattan Singh
Q. Mo, IT-320, Sarojinil Nagar,
tlaw Dalhi

V.P.Singh s/0 B.L.Tvagi
-180, East End apartments
Mavur ¥ihar, Phase-T Extn.
Dalhi-9%

Jawahar Lal Dua s/0 Ram Pyara Dua
B-7/117, Sector 4. Rohini
Dalhi~24&

subhash Chander s/0 U.B. Giri
G~139, Pushkar Enclave
Pastimae Yihar

pleaw Delhi-&%



14.

15.

1é.

17.

19.

21.

E%]
=)

o

4.

25.

(2]

surendsr Singh s/0 Devi Singh
E~-2%, Nawada Housing Complex
Kakrola Moar
Maw Delhi~-59

sunil Kumar Sharma s/0 G.C.Sharma
C-2a/16/91 ., Janakpuri
New Daelhi-5H8

Ajay Kumar s/o S.Dass
WZ-175/8, Street No.
Krishna Park, NewDalhi-18

Roshan Lal Sheoran s/0 Sukhi Ram
1235 Sector &, R.K.Puram
Naw Dalhi

Hans Raj s/0 MoolChancd
B-TT11/237, Raghubir Magar
Delhi~-27

Anil Sharma s/0 Rajinder Kumar Sharma
House No.110/1. Acharva Puri
Guirgaon—122001

Rati Ram s/ MNei Ram
WZ/H-a2, Uttam Nagar,
Maw Delhi-56

F.C.Yerma s/o0 Thakur Das
r/o GH-4/35. Meera Apartments
Pastima ¥Yihar, New Delhi-&3

Ram Swaroop Suman s/0 Karan Chand
fA-176, Moti Bagh-T
Naew Delhi-21

Sat Ram Yadav s/9 Ram Rattan Yadawv
R/0 59/1 Acharva Puri, Gurgaon

Sushil Kumar s/0 Prabhakar Kumar
GHA13E, Sector 5,

Rajender MNagar, Shahibabad
Ghaziabad (UP)

Aashok Kumar /0 Puran Chand
369, Sectar-2, Tvpa 1T

¥

Sadiag Magar New Delhi-49

Attar $ingh 3/0 Inder Singh
rfo E-2/49, Chanakya Place-T
Pankha Road

Hawlel hi-5%9 ,

Virender Singh s/0 M.S.Rawat
R/so A~-375 Motl Bagh-~T
Mew Delhi-21

V.K.Mahindru :
s/0 lLate Shri T.0.Mahendru
Res. NIL-37a4, Malviva Nagar,
Maw Dalhi-17
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Kaushlesh Kumar

s/0 Late Shri anadishwar Prasad
Res.68/18, Friends Colony
Gurgaon -122001 (MHarvana)

K.K.8harma

s/n Late Shri Mangi Lal Sharma
c/o Shri Ram Kishar Sharma
KSE284, Raghubarpura No.?

Gali No.4, Gandhi Nagar., Delhi

R.S.gqupta

s/0 Shri Udmi Ram

o E-23, Ranjit Singh Road
Adarsh Nagar, Delhi-33%

Shri Pritam Lal

Son of Late Krishan Lal _
M-303%, Guru Har Kishan Nagar,
Maew Delhi-95%

Subhash Chander

Son of Late Shri Krishan Lal
-26, Vivek Vihar Phage-171
NDalhi-95%

K.Y . Kaushik

Son of Shri Laxmi Narain
1L052/31, Kamla Magar,
Raohtak Harvana

Shri R.K.Bhatta

Son of Late Shri R.L.Bhatta
CC-29F, Hari Nagar,

New Delhi-64

M.C.Khulbea

/0 Late Shri R.D.Khulbea
&~187, New asshok Nagar,
Nalhi

Sharwan Kumar Gupta

s/0 Late Shri J.P.Gupta

1/9306& Partap Pura

BGali Na.2/2 West Rohtash
Hagar Shahdra, Delhi-32

Ramaesth Chandra Sharma-
son of Shri HoL.Sharma
H.No. 252, Sectoré

Bahadur Garh, Haryana

Ravi Kant Sharma

son of Shri B.D.Sharma
F-d464 Vikaspuri

Neaw Delhi-~18

R.K.Jain

son of Shri C.L.Jain
Sector 13 Plot 14
Rohini, Delhi~-&5
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Jasbir Singh

son of Shri Partap S$ingh
546, Kukeam Pura
Subzimandl Delhi-7

Ramaesh Chandra Pant

son of Shri C.8.Pant

F-~2, Mitra Dweep aApartment
Plot No. .38, T.P. Extension
Delhi-92

Shri V.P.Rastogl
WB 79~-4 Gali No.4
Sakkarpur, Dalhi

Shri P.K.Sapra
B 211, Hari Nagar, New Dslhi

Shri J.K.Sangwan
12373, Sector 1. Pushp Vihar
M.B.Road, New Delhi~17

Shri 0.P.Dhawan
B.28~D. Stirest O0-3
kanti Nagar,

Krishna Nagar, Delhi

Shri S.K.3apra
236, Mew lLaval Pur
Chander Nagar

Mear Krishna MNagar
Heaw Dalhi

Shri S$.C.Khullar
£-13. Sector 13, Ploht No.47
Sai aApts., Naw Dalhi, Rohini

fdvocater Shri VY.K.Rano)

Varsus

Linian of India

through Secretary
Ministry of Urban Dewv.

& Poverty Eliviation
Nirman Bhavan. Mew Delhi

Chief Secretary

Govi. of NCT of Dslhi

Delhi Sachivalava., TP Estate
Delhi

.. Applicants



3.

(Bv Advocate: Shri M.M.3udan,
for respondent Nos. 1 & 4 and

(5)

Principal Secretary (Finanoe)
Fovi. of NCT of Delhi

Nelhi Sachivalava

T Egstates,. New Delhi

Chief Contrallsr of Accountis
Ministry of Urban Development and
Poverty Eliviation, Nirman Bhawan
Mew Delhi.

learned senior counssl

Smt:. Avnizsh ahlawat, learned counsel
with Shri Mohit Madan, lsarned counssl

for respondent MHos. 2 & 3]

3A8 RQualified Emplovees association
10, Harzarapark, Shiv Puri Delhi
through General Secretary

R.X.8harma, General Secretary

348 Aualified Emplovess Association
B~58&, Delhi administration Flats
Timarpur Dalhi-5%4

.CIntervenors in

(By aAdvocate: Shri S.K.Gupta)

1.

N

Shri P.K.Ashri

A0

s/0 Late Shri Jyoti Prashad ashri
R/0 J~d44-R, Fast Vinod Kumar

Mlew Delhi-91

Sh. Parkash Chand, A&KO
/0 Shri Moti Ram

r/o 531, Kalwan vas
NDalhi-21

Shri L.D.Joshi, a&0

s8/0 Shrl Laxmi Dutt Joshi
R/o 20/20, Jam Magar House
Man Singh Road. Delhi

Shri P.C.Rana, AA/RD
r/o A-148, Nand Ram Park
Uttam Magar, New {elhi

Mrs. Geeta Sharma. AAD
rA0 150/C WNimri, DA Flats
teshok Yihar, Phase 1V
Delhi-52

Shri Man mMohan Singh, &A0
r/o &7, Satva Niketan
M. Delhi~21

Shri K.N.Sharma, &Ad
s/0 Shri L.D.Sharma
rfo 28%, DA Flats, Himri Colonw

Pshok Yihar, Phase TV, Delhi-52

MA-&665/2002



(6)

Shri a.K.Bhalla, AAQ

/0 Late Shri B.J.Bhalla

Flat Nao.A-154, Shaktil aApartments
Plot No.5, Sector-9

Rohini, Delhi-8%

o5
<

@ . Shri D.V.Palta. /Al
s/0 8Shri Gvan Chand Palta
rso G-293%, Minto Road Complex
N.Delhi-2
10, Shri Gurocharan Dass. AAQ
s/0 Shri Ram Rakha Kaushal
r/o E~59, Moti Bagh T
Mew Delhi-21
(A Shri J.0.8harma. AAD
s/0 Late Shri Ganga Ram
B.No.Z2. D.AFlats,
Gulabi Bagh. Delhi~91
. Shiri T.8.Rawat ., AAD
s/0 K.S8.Rawat
o 318, Karkardooma
Dalhi-9@
Intervenors in MA-785/2003
(By Advocate: Shri R.M.Bagal)
ORDER (ORAL)

Hon’ble Smt. Lakshmi Swaminathan, vC (J):=-

This Original application has been filed earlier
by 49 applicants and names of two have been deletsdl
consequently leaving 47 applicants. They have stated in -
para 1 of the 0A that they have filed +the applicaticon
against the purported action of respondﬁnt Nos. 3§ and 4,
which has been corrected % as respondent Mos. 2 and %,
T.e.,  Govii. of National Capital Territory of Delhi.
(hereinafter referred to as "Delhi Govt."), for not
pasaing formal orders of absorption,despifte a decision in

that regard Having baeen taken by respondsnt Nos. 1 and 4,

he Union of Tndia.

P The applicants have referred to a lethar issusd by

the Delhi  Gowt. datead 13.3.2002 addressed to  the
Sacretary, Ministry of Urban Devalopment & Poverty
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. v
Alleviation/Union of India, which has, hmw@vergdfbean
sought: to be quashed or set aside in the pravers contained

in paragraph & of the Oa.

. We have heard Shri V.K.Rao, lszarned counssel for
applicants,. Shri M.M.Sudan, learned counsel for respandent:
Hos . 1 and 4#Unimn of Thndia and Smt. Avnish  ahlawat,
learned counsel for respondent Nos. 2 and 3/Delhi  Govi.
and  have pearused the pleadings and relevant documents on

racord.

aq. As  we have also heard $hri $.K.Gupta, lesarnead
counsel in MA-6465/2007 and $Shri R.M.Bagai., learned counssl
in MA-785/200%, those MAs are allowed. We find that both

the lIearned aoounsel in MAs have morg or less railssd

e

similar gcontentions as have been raised by Smi. Avnish

fAhlawat, learnad counsel for Delhi Govi.

5. We note hhat the present application is a sequel
tm a number of obther applications and 3pacial (eave
Petition which have been decided by the Tribunal and the
Hon’bls Suprems Court. Bv order dated 28.8.1996 in
OR-1339/94 with connected OAs., in which one of the

applicants was the All India Central Civil accounts, Ja0 s

tessociation (Recognised) and five individuals, the
Tribunal had given certain directions, copv of the
Judgment is placed at annexure A-2. The Delhi  Govi.

filed Civil aAppeal Nos.2971~2973/97 before the Hon’bls
Suprems Court against this order of the Tribunal. Tt 1is
relevant 1o note the aopening abssrvations of the Hon’ble

Supreme  Court that "This is a matter which ought to have



(&)
baan resolvaed by respondent No.8 (Union of India) and the

appellants, 1.e., the Delhi Govt. and  unnecessary

=t

litigation 1is being resorted to by all the parties’.
After hearing the learned counsasl for parties and perusing
the relavant, documents on racord,  we respactfully
reiterate the observations of the Hon’ble Apex Court in
this regard. The issues 1In the present application
squarely fall within the purview of fthe Executive
authority of the Delhi Govit. and the Central Govi. whidﬁ’
ought. o have resolved this situatimn,in tarms of the

Hon’ble Supreme Court’s judament dated 3.10.2001. but

unfortunately that has not happened.

& according - to  Shri M.M.Sudan. learnad senior
counsel, the Central Govi., in pursuance of the directions
mf the Hon’bls Supfame Court dated 3.10.72001, issued a
letter dated 23.11.2001. We find in this letier that &
referencs H%é’ been made to the judgment/order of the
Hon’ble aApex Court dated 3.10.2001 and tThey have state
hat +they are taking steps "for absorption of Divisional
scoountants of this Ministry on deputation to the PWD  of
MCT  Delhi  in the Delhi administration Accounts Service”
for which willih@hess of the concerned officials had bean
sought. 0Out of 59 such officers from the Ministry/Central
Govt., who were posted in PWD of Delhl Govi., 4% -had opted
Ffor absorption in  ths Nelhi Administration Accounts
Sarvice and we are informed that 10 had not given any such

aption. They had accordingly called upon the Dalhil Govt.

to  issue formal orders in this regard. This was followed

by a remindar dated 20.12.2001.
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7. On  the other hand, the main contention  of Smt.
Avnish aAhlawat, learned counsel for Delhs Govtu, is that
the aforesaid order issued by the Central Govt. dated

25.11.2001  is not in accordance with the orders of the:
Hon’ble  Suprems Court dated 3.10.2001. She haé submittad
very wvehemently fhat the arder of the Hon’ble Apex  Court:
can  be implemanted 1in the manner that has baan stated
therein, where, -inter alia, :he relevant Dalhi
mﬁministratioﬁ Accounts  Service Rules., 1987 (hereafter
referred to as "DAAS Rules") have been upheld and have

also to be implemantad.

& . learned  ocounsal  for Dalhi Govi. has submitted
that the decision and letter issued by respondent:

Mo.l/Central  Govt. dated 23%.11.2001 is incorrect and not
in terms of the aforesaid order of the Hon’ble Supreme
Court dated 3.10.2001. She has submitted that acoording
o the Delhi Govi.., fhey werse also implementing the
aforasald ordsr of the Hon’ble Apex Court, which they have
tried to explain to the Central Govth. in various letters.
including drawing their attention to Rules 5 & 7 of DAAS
Rules. In  the lettsr dated 17.1.2002, the Delhi Gove.
havea, therefmré, stated that it was not possible for tham
to  acceds to the request of the Central Govt. and trhsene
acoordingly  returned the ooncerned officers/NDivisional
Accountants  to respondent Mo.l. Aoccording to the learned
counsel . there is no question at all that they arse also
bound by the findings of the Hon’ble 3uprame Court,a$ also
reflected in  the letter dated 7.1.72007 but they ware
unable +to agree with the decision conveyvead to them in the

letter dated 23.11.2001 by the Central Govt. Their main
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contention 1is that there is no provision to make any
further absorption of concerned emplovess under the DAKS
Rules. nor is thare any need to amend the Rules. In thoses
circumstances, letter dated 13.3.2007 was issued to fh@

Caentral Govt. which has besn annexad to the 04 as an

3

impugned letter. However, it will be relevant to point

cult that the reliefs sought by the applicants are more in
the nature of mandamus directing Delhi Govt. o pass
formal orders in terms of ths lstter issued by the Cantral

Govit. dated 23.11.72001.

Q. some of the applicants in the present application
had also filed two other 0As (0A~39/2007 and OAa-~81 /2007 )
before the Tribunal, which were disposed by a common order
dated 21.1.2002. In this order, a number of contentions
raised by tha then learned counsel for Delhi Gowvt. have
baan dealt with and the sams were not-accaptedv We agrss
with tha contentions of Shri M.M.Sudan. learned senior
counsel that the thrust of the arguments and they
contantions raised on behalf of the Delhi Govk. in the
present. 04 are repeltitive of the contentions already
raisaed by them in 0A-39/2002 with oconnected 0A, which had
been dealt with by Tribunal’s order dated 21.1.200%.
Baefore quoting the decision in the final order of +the
Tribunal in these 04As, we would like to reproduce below
tthe order of the Hon’ble Suprems Court dated 3.10.2001,

which reads as follows:-—

“In the result, we set aside the order

made by the Tribunal and direct:
raspondent No.8& (Union of India) to take

appropriate steps to give effect to the
proposal  made by the appellants or to

take steps for absorption in Delhi
Y% fodministration “aocounts Servins as
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indicated by the Tribunal to which we
have adverted to above. Let such acticon
be taken within three months from today "

The order of the Tribunal dated 21.1.7007 in OA~39/200%

with connected 0A reads as follows:-—

e Having regard to the FEASONS
recorded  and discussion made above, we
quash the order Annexure A-1  dated
%.1.2002 7 to the effact that the
applicants continue in the 0DAAS +ill such
time that the Government of NCT of Delhi

takes a decision in terms of the
directions of the Government of India
contained in their memorandum o f

FE.11.2001 . Governmant of NCT of Delhi
are Turther directed to take a decisian
o the absorption of the applicants in
DAAS within a period of three months from
the communication of thess orders.”

10, A copy of the order issued by the Delhi Govi.

dated 3.1.20072 submitted by learned counsel is placed on

record, which order has been quashed by the Tribunal. .

¥ide this order, the Delhi Govit. has also purported to

act in pursuance of the decision of tha Hon®ble Supreme

Court. in transferring/posting of Jals/aa0s in the various
PWD/T&FD Divisions of Delhi Govt., which contains a list
af 59 officers. We are informed that no appeal or
modification of Tribunal®s order dated 21.1.2002 has been
aobtainaed from a highsr Court. However, the Delhi Govh.
has issued the letter dated 13-3-200?} aftter taking
necessary  Cabinet approval as to how, according to  them.
the decision of the Hon’ble Aapasx Court  should be
implementad. It is very pertinent to nots that all the
parties before us are of the uniform view that the whole

issue raised in this case is one, i.e.. the implementatinn

of ths Hon"ble apex Court’s judgment dated 3.10.%001 and

|2

o
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they are alsm agread that that order is the final ardsie,

which has got to be implementad.

11, Aafter the present 04 was filed bv the applicants
on 15.3.2002, the Delhi Govt. had filed an Interliocutory
Aapplications (Iﬁ»Nos-4~6 in Civil Appeal Mo.2971-2973/97).
They have annexed tha decision of the Dalhi Govt. and the
various steps thef have taken and their views on how the

aforesaid order of ths Hon'bls Apax Court should ba

implemented and they are indeed trving to do.
12, Considering the nature of the main reliesf prayed

far by the applicants, i.e., for a direction to respondan i

Hos. 2 & 3 to issue formal orders of absorption of the

applicants in Delhi administration Accounts Service ang

tthe aforesaid order of the Mon’ble Suprems OCourt dated

S3.10.2001, we reject the contention of the learned counseal
for raspondant  Nos. 2 & 3 that this 0Oa is not

maintainable.

13%. From +the brief facts mentionsd above, it is sesn
that after the Hon’ble apex Court’s order dated %.10.2001.
no  doubt  both the SGovernments, i.e.. Central Gowt. and
the Delhi Govi. have bssen trying their best to implement

the  order in the manner they think appropriate. However,

this had led to repeated litigation. Smt. Avnish
shlawat,  learned counsal for Delhi Govi. has submitted

that the Central Govt. has alseo answered a question in
Parliamant tThat the Central Govt. have as much as &7
posts  lying vacant in their accounts Service, whersas on

behalf  of Delhi Govt., it is submitted that they have at

e
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least - 108 Subordinate accounts Service [(8A8) persons., who
are fully qualified and awaiting posting. These f%cts anl
figuras of concernead personé for absorption/appointment
and so on, would be in the knowledge of both the
Governmaents, who, for whatever reasons, do not s28m  to
want to salve the problem befora them, mpespaecially whan the
MHon’ble apex Oourt has already given a decision dated
5.10.2001. However, in all fairness o the parties, we
note their submissions that they all are sincerely trying
to  implement the judgment of the Hon’ble Shpreme Court:
dated 3.10.2001. The Hon’ble Apex Court had, in its order
dated 3.10.2001, given fThres months  fo respondént
Mo.1/Cantral  Govi. to carry out its orders and more than
a vyear has elapsed since then. No o doubt,. both the

Governments are exchanging letters after letters bul =ach

\

=

ohe seams ho be s

v

ticking to their point of view, while at

the =ame time professing that they are only trying o

implemant the Hon’ble Supreme Court’s order dated
%.10.2001. At the same time, this exercise must come to

finality sooner than later to resolve the pending disputs.

14. In +the aforssaid TA Nos.d-& in GCivil appeal Nos.
0971~73/1997 read with TA Nos. 7-% of 2003 filed by the

Delhi Govt., the Hon’ble Suprems Court have dismissed tha
Ias wide their orders dated 25.11.200% and 3.3.2003%.,
raspectively. These nrders are also very relsvant and it
now remains  only for the two Governments, j.e., Central

Govt. and the Delhi Govi. to fully implement Hon'bla

apex  Court’s  order dated 3.10.2001 without any Ffurithsr

unnecassary delay.

frr

AN
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15, In t+his connection, the sarlier order of the
Tribunal dated 21.1.20072 in OQA-39/20072 with connectad casea
is relevant, against which no appeal has beaen filad. n
tha facts and circumstances of tThe case. we see no sTalute
grounds fto differ from rhe findings of the co-ordinate
Bench of the Tribunal in that order. 1in which after
quashing and setting aside the letter issued by the Delhi
Govt. dated 3.1.2002, furthar directions have besn given,
which have been reproduced in  paragraph 9 above .
subsequently, the Delhi Govi. has issued the letter dated
1%.%.2007 in which they have conveved their decisions o
Central Govt. that Jads/an0s presantly on dmputafion
without deputation allowance and working in Divisions of
PWD & T&FC Departmant will not be absorbad in DAAS in view
of the provisions of 1982 Rules and the facts that SA8
gualifisd employeas are available with them and there 1is

also no need to amend the Rules.

1&. Having said what we have said above, we ars of the
considered wview that this is a matter where, in the first

inatance, thare oughit not have been repeated litigation

mainly on the ground that the two concernad Governments .,
j.e., the Central Govi. and the Delhi Govi. ara not

seeing eye To eyve in the matter of implementation o
Mon’ble Supreme Court’s order dated 3.10.2001. Tt
requires discussions and a decision to be taken may be at
rhe highest level by the eaxscutive, and a solution has to
be thrashad out by the concerned officers in  order To
avnid multiplicity of litigations. which is not in public
interest and the balance of convenience of the partiss

which is a salutary principle. This ought tobekorne in

YWY
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mind b the official respondents  in  the orasant
application. This has unfortunately not been done, in

spite of the clear directions of the Hon’ble Supramne Court
in its order dated 3.10.2001. We refer to the decision of
ha Hon’ble Apex Court as clear because the Hon"hle
supreme Court itself has taken a decision to dismiss the
atoresaid Interlocutory applicatinns filed by NDelhi Govi.
seeking clarifications of the order, as they appsared to
be unnecessary. Presently, thea conclusion of the Tribunal
in the order dated 21.1.2002 in DA-39/2002, with connected
case, ocannot be re-agitated on behalf of the Delhl Gowt.
in the manner sought to bes done in the present
application, i.e.. on tha same agrounds which have already
been considered and rejected, with furither directions
contained in paragraph 9 of the order. That order having
bacoms final. read with the order of The Hon ble Supremeé:

Court’s order dated 3.10.2001, the concernad Govaernmants,

i.e., Central Govi. and Delhi Govh. are bound to
implement them, towards which the Central Govt. has taken

acticon in issuing the letter dated 23.11.2001. A decision
to  the contrary taksn by the Delhi Govi. dated 3.1.200%
has been set aside with a direction to Delhi Govi. e
¥ake a decision "in terms of tha directions of the
government of India contained in  thelir memarandum  of

#%.11.2001" .

17, In wiew of what has been stated above, it cannot
be held that the letter issued by the Delhi Govt. cdate:
1%.3.2007 is either in  terms of fthe Hon’ble Suprems
Court’s order dated 3.10.2001 or Tribunal s order datsa

s1.1.2007 and the issue has. therefore, to be reconsidered

fz-
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in propar manner by-thm Delhi Govi. AS indicated above.
1+ is pertinent to note that the two Governments are stiil
axcharnging letters with. reference to the Hon’ble Apex

court’s order and its implementation in a proper mannar.

18, in tha fachs and circumstances of the ocase and

alan in the fitness of things, the present 04 is dispossadd

mf in the following Terms:-

i) rentral Govit. should taks into nonsideration such
difficulties as have been pointed out by the Delhi

govi. strictly within the parameters laid down by
the Hon’ble Supreme OCourt as expaditiously as
passible. Far this purpase, it will be left open
to  the wisdom of the two Governmants To oconvens a
maating at a sufficiently senior level to sort out:
the matter. Towards this purpose. we may: suggaast
that it would be appropriate for The twe
governmants 1o have consultations/mestings at
appropriately senior levels so that the aforesaidl
arders of the Hon’ble Supreme tourt and Tribunal
are implenented in letter ancd apirit

axpaditiously.
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They shall also kKesp in view the relevant fachs
which have been mentioned bhriefly above, 50 hats

interestse of the concerned parties are taken into

account and the decision arrived at by the
concarnaed authoritiss in terms of tha aforesaid
order aof the Hon’ble Supremsa Court. Thes
respondents shall PAass frash orders. aftter
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{17)
reconsidering tha case within a period of thrae
manths from the date of receipt of a copw of this

arder.

In the facts and circumstances, wWe consider it
appropriate that £i11 such a decision is taken bw
he respondents, status qQuo in respect of

the applicants may be maintainead.

(smt. Lakshmi swaminathan)
vice Chairman (J)




